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BORDEII. ROADS IN RAJASTHAN 

·368. SHRI D. N. PATODIA: Will the 
Minister of TRANSPORT AND SHIP; 
PING be pleased to state: 

(a) whether it is a fact that the con-
.truction of strategic roads in Rajasthan bas 
not been progressing satisfuctorily and the 
roads already constructed have suffered 
heaY)' damage being made of sub-stanclard 
-tuff; and 

(b) if 50, the steps proposed to be taken 

for proper maintenance and C iti ~ 

construction of the strategic roads? 

THE DEPUTY MINISTBIlIN 1lIB MI-
NISTRY OF TRANSPORT AND SHIP-
PING (SUR! BHAKT DARSHAN): (a) 
and (b). Necessary funds and equipment 
have been BrranlC<i for expeditious COD-
struction of strategic roads in RajasthllD. 
which is progressing according to schedule. 
The Government of India have not so far 
received uny report or complaint about 
damages to the roads already construclltd 
because of substandard material used in 
their construction. The Stale Government 
have also reported that the roads already 
constructed have not suffered any damaae 
00 far. The State Government, who are 
responsible for maintaining these roads, wiD 
stlrely take necessary steps for their pro· 
per mainlenance, aftor their construction 
has been completed. 

TNDO-USSR ScIENTIFIC COLUBORATION 

'369. SHRI N. ANBUCHEZHIAN,: 
SHRI J. M. BISWAS: 
SHRI MANIBHAI J. PATEL: 

Will Ihe Ministcr of EDUCA nON be 
pleased to state: 

(a) whether it is a fact that tbe Indo-
USSR ScieDtists discussed joint research 
plans and programmes and projects for 
collaboration in scientific research on 31st 
January. 1968; 

(b) if so. the other subjects discussed and 
the decisions arrived at; and 

(c) whether ony Bllreement bas been 
signed in this behalf? 

THE MINISTER OF EDUCATION 
CDR. TRIGUNA SEN): (a) to (c). A 
Joint Committee of Indian aDd USSR 
scientists has identified certain IpOd8c 
areas of .dcnlific research for collabon· 
lion bctween the h'fO countries. The areas 
are: 

(i) Mathematic", Pbysics, Astro-
physics Bnd Nuclear Physics; 

(ij) Earth Sciences includinl GcololY. 
Geophysics and Geochemistry; 

(iii) Oceanographic studies; 

(iv) Chemistry and Bioloaical 
Sciences; 

(v) Social Sciences indudin. _0-
mic plannina. 

The c:oJlaboration visualised will be bet-
ween tbe laboratories and inslitutes or the 
USSR. 
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Academy of Sciences and Indian universi-
ties and research institutes. Tho loint 
Committee has recommended that detailed 
projects should be formulated by panels 
of experts from both countries. 

PROPOSED VISIT TO PAItISTAN BY SH£Jm 
AllDULLAH 

*370. SHRI HEM BARUA: 
SHRI RAM SINGH AY AR-

WAL: 
SHRI BRAMHANANDlI: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that Sheikh 
Abdullah, who has been set in complete 
freedom on the ld Day, 1968, proposes 
10 visit Pakistan to seek a solution of the 
so-caUed Kashmir problem; 

(b) if so, the factors necessitating such 
a visit to Pakistan; and 

(c) whether the Pakistan authoritiea 
have invited Sheikh Abdullah for this 
purpose ? 

TIlE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : (a) Govern-
ment are not aware of Sheikh Abdullah 
having decided to visit Pakistan. 

(b) Does not arise. 

(c) According to press reports Sbeikh 
Abdullah said on the basis of his talks 
with the Pakistan High Commissioner in 
India that they wanted him to go there. 
Beyond this Government have no infor-
mation. 

SEPARAll0N OF JUDICiAllY FROM 
EXIlcunVE 

*371. SHRI S. M. BANERJEE: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether in all the States. judiciary 
has been separated from the executive; 

(b) if not, tile names of tbe Slates where 
it bas not been done; and 

(c) the stepa being taken by the Central 
Guvenunent in the matter? 

THE MINISI'ER. OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) The 
Judiciary has been separated from the 
Executive in Bihar, Gujarv.t, Kera1a Mad-
ras, Maharashtra, Mysore, Punjab and 
Haryana. It has also been separated over 
large areas of Andhra Pradesh, Madhya 
Pradesh," Orissa, Uttar Pradesh and in 
some parts of Assam and Rajasthan. 

(b) The Judiciary has not yet been 
separated from the Executive in Jammu 
and Kashmir, West Bengal and Nagaland 
but legislation has been enacted in Jammu 
and Kashmir and West Bengal for the 
separation of the Judiciary from the Exe-
cutive. 

(c) The Central Government have been 
exhorting the State Govenunents to take 
appropriate action to bring about complete 
and early separation of the Judiciary from 
the Executive in the States. However, ad-
ministration of Justice is the responsibility 
of the State Governments and it is primarily 
for them to consider the matter. 

POunCAL SET-UP 01' DIlUtI 

*372. SHRI R. S. VlDYARTIh: Will 
the Minislim' of HOME AFFAIRS be 
pleased to state : 

(a) whether Government propuoe to 
bring in some changes in the politic:al set-
up of the Union Territory of Delhi; 

(b) whether there is any proposal \Dder 
consideration of Government to r. ,lace 
the Metropolitan Council and D.M.C_ by 
an. elected full-fledged assembly; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) to 
(c ) • Government are considering propo-
sals for effecting certain changes in the 
set up of the Delhi Municipal Corpora-
tioo. There is DO Plt'posal to replace the 
Metropolitan COuncil" and the Delhi Muni-
cipal Corporation: by an elected Assemb-
ly. 




